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to provide the connections to the 
maximum possib'e extent consistent 
with the resources available. 

Consumers' Stores in Pondicherry 

3893. Shri Ku. Sivappragbassan: 
Will the Minister of Bome Mfair:; be 
pleased to state: 

(a) whether there is any proposal 
to start consumer stores for Govern-
ment employees in Pondicherry; 

(b) if so, the number of such stores 
to be started and which are the places 
selected of these stores; and 

(c) the number of employees ex-
pected to be recruited by these stores? 

Tbe Minister of state in the 'tliuis-
try of Bome Affairs and Minister of 
Defence Supplies in the lUinistry of 
Defence (Shri Bathi): (a) Yes, Sir. 

(b) It is proposed to start. one siore 
at Pondicherry, and one at Karikal. 

(c) The number of Empl.:>yees ex-
pected to be covered is two ';housand. 

Allotment of Land to Displac~d Non-
Muslims 

3894. Shri Surendranath Dwivedy: 
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to 
state: 

(a) whether any decision was tallen 
in the meeting held at New Ddhi on 
the 27th August 1957, between the 
Officers of the Punjab State Govern-
ment and the Department of Rehabi-
litation, Government of India regard-
ing the allotment of lands to :he dis_ 
placed non-Muslims and 'lon-Muslim 
land holders who had becom9 Muslims 
and stayed behind in Pakistan ai the 
time of the Partition of the country; 

(b) whether the decisions taken 
during that meeting were incorporated 
in the rules under the Administration 
of the Evacuee Property Act to attach 
it a judicial value; and 

(c) if not, the reasons :herefor? 

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri D. R. Chavan): (a) 
Yes. The decision however, pertain-
ed to the allotment of land to displac-
ed persons whose fathers had become 
Muslims and stayed behind in Pakis-
tan. 

(b) No. 

(c) It was considered that the num-
ber of cases was very small and tak_ 
ing judicia! decisions in those cases 
would be a long process. For the 
sake of expediency it was decided that 
these cases should be disposed of un-
der Hindu Law under the existing 
provisions of the Admn. If Evacuee 
Property Act, 1950 and Displaced ~er­
sons (Compensation & RehablhtatlOn) 
Act, 1954. 
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